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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

(CZ) AT BHOPAL (MP) 

I.A. No. …../2024  

In 

ORIGINAL APPLICATION NO.   97 OF 2022 

 IN THE MATTER OF: 

    KAMAL TIWARI                  …….          APPLICANT 

VERSUS 

 

UNION OF INDIA   & ORS.      ….............     RESPONDENTS 
 

 

APPLICATION UNDER ORDER XI RULE 12 OF CPC FOR 

DIRECTION FOR DISCOVERY OF DOCUMENTS 

 

MOST RESPECTFULLY SHOWETH: 

The humble Applicant/Respondent no. 8 & 9 RIICO, Rajasthan 

submits as follows: -   

1. That, the instant application is pending adjudication 

before this Hon'ble Tribunal. 

2. That, the matter concers issue regarding Forest and 

Revenue land allegedly within the periphery of Nahargarh 

Wildlife Sanctuary under the Wild Life (Protection) Act, 

1972. It is pertinent to mention here that the boundary 

relating to the Nahargarh Wildlife Sanctuary is not clear 
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since no demarcation of the land as Forest or Revunue in 

question has been done by the Respondent No. 4, 5, 6 and 

7. It was earlier directed by this Hon’ble Tribunal also on 

dated 31.08.2023 “if there is any matter with regard to the 

demarcation of the land, the District Magistrate is further 

directed to immediately demarcate the land within 15 days 

by way of deputing revenue officials and ensure to remove 

the encroachment immediately.” But till now, due to non-

disclosure of actual map of Nahargarh Wildlife Sanctuary 

as well as survey nos., by the forest department the work 

is incomplete.  

3. That, the Respondent officials well aware about the fact 

regarding some portion which was allotted to the 

Applicant/RIICO, i.e., Khasra No. 3, Gram Kookerkheda 

Bir Papad, whereof this land has been claimed by the 

forest department which is adjacent to Khasra No. 10 Gair 

Mumkin Naala. However, we reiterate that we have not 

encroached any forest land. It is necessary to get the 

clarification regarding details of Survey Nos. and map 

notified on dated 22.09.1980 for preparing the boundary of 

Nahargarh Wildlife Sanctuary. Therefore, it is necessary to 

disclose the actual map along with survey nos. based upon 

the KML File was prepared which is in possession of Forest 

Department.  

4. That, however, the Applicant/Respondent No. 8 & 9 RIICO 

has vide letter dated 08.12.2023 and even after this 

continuously written letter making communications with 

the Forest officials for disclosure of such map with Survey 

Nos. to resettle the issue with regard to land dispute at the 
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earliest. But no response, received nor such map and 

survey nos. has been disclosed by the Forest Department.  

Copy of communications made to Respondent No. 7 Dy. 

Conservator of Forest, to provide a copy of Naksha (Map) 

along with survey nos. of Nahargarh Wildlife Sanctuary as 

well as Eco-Senstive Zone map is attached for reference by 

this Hon’ble Tribunal as ANNEXURE R-8/1. 

5. That, without demarcation it is difficult to ascertain the 

area falling in the forest or revenue land adjacent to 

Nahargarh Wildlife Sanctuary.   

6. That, without having actual map and material on record to 

settle the issue before this Hon’ble Tribunal, it will be 

difficult to ascertain the area as well as boundary 

pertaining to forest and revenue land. The fact of the case 

is that the contention of Applicant/ Respondent No. 8 & 9 

from the beginning is that the land is of revenue which was 

duly transferred in favour of RIICO in year 1971. Hence, 

the allegation of land being a forest land is unfounded, 

incorrect. Therefore, in the interest of justice it will be 

prudent to call for the actual map of Nahargarh Wildlife 

Sanctuary including Survey Nos, which is necessary for 

fairly disposing of the present matter.  

7. That, when left with no option, the Applicant/Respondent 

No. 8 & 9 also wrote a letter to the Collector, Jaipur 

Respondent No. 3, to demarcate the land between the 

survey no. 3 Village Bir Papad and survey no. 10 Gair 

mumkin Naala so as to delineate the issue. But 

surprisingly till date no demarcation of land has been done 

by the Revenue Department. Therefore, it is necessary that 
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direction for discovery of forest map be made in the 

interest of justice. 

8. That, an affidavit is also being filed in support of the 

application.   

PRAYER 

In view of the above facts and circumstances, it is therefore, 

most respectfully prayed that this Hon’ble Tribunal may be 

pleased to allow the application and direct the Respondent 

No. 4, 5, 6 & 7 to produce actual map and survey nos. of 

Nahargarh Wildlife Sanctuary and eco-sensitive zone, being 

necessary to fairly dispose the present matter, in the interest 

of justice.  

Filed By  
[Applicant/Respondent No 8 & 9 RIICO] 

Date: 24/09/2024                              

Place: Bhopal                

      (Om Shanker Shrivastava, Advocate)  
[Counsel for RIICO]  

OMSLAWHOUSE: R-52, Zone-II, MP Nagar  
Bhopal -11 (MP) Ph:-7869911990/             

Email:- omslawhouse1@gmail.com  
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6ANNEXURE R-8/1987
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Adv Om Shrivastava <omslawhouse1@gmail.com>

IA in OA 97 of 2022
1 message

Adv Om Shrivastava <omslawhouse1@gmail.com> Wed, Sep 25, 2024 at 11:49 AM
To: shoeb khan <shoebkh@gmail.com>, arvindsoni_lawyer@yahoo.com, Ad Krishan Sharma <advocatekrishana@gmail.com>
Bcc: jaipurnorth@riico.co.in, shashikant@riico.co.in

Pls find enclosed the IA in OA 97 of 2022 

--
Om Shanker Shrivastava, Advocate
OMSLAWHOUSE
R-52, Shivlok Parishar
MP Nagar,Zone-II, Bhopal (MP)PIN: 462011
Reach@7869911990/ 9300803211

[This communication contains information which is confidential and may also be legally privileged. It is for the exclusive use of  the intended recipient/s. If you have
received this communication  in error, please delete the email and destroy any copies of it.]

कृ पया इस इ-मेल के  प्रिंटिंग से पहले पर्यावरण पर विचार करें , जब तक अति आवश्यक ना हो इस ई-मल का प्रिंट ना ले, पेपर बचाए, वृक्ष बचाए| 
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